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ean order of stay. If the

applicant ultimetely succeads
in his application, he can
undoubtedly be compensated
money. When that is so, tY
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lar order in the cae of the

IAa the light of our above
discussion, we hold that the
interim stay sought by the
applicant is liable to ke

rejected. We, therefore, rejec’
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the interim stay sought by the

applicant.




i 1@“[&{)0 :

L

e

IR ) i
Date s Office Notes : Orders of Tribunal a
Issue notices to the
respondents making them returnable
by 19-11-1986, Call this cise on
26=11-198€6 in the c=ses "not ready
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Shri L, Srikant Rao for the
applicant. Shri N.,Basavaraju for
Shri M,S. Padmarajaiah for’' the
Respondents, Shri Srikant Rao
files rejoinder to the statement of
ocbjections filed on behalf of .
respectends, The matter will be

heard on 4.,2.1987, ‘
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